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THE DEPUTY CHAIRMAN: Why aid
you object in the beginning? I don't under-
stand.

Re. Need to find a quick solution for the
return of opposition parties to attend
Parliament session.

SHRI P. UPENDRA (Andhra Pra
desh); Madam Deputy Chairman today
is the 9th day of the boycott of the
House by the principal Oppositon parties
We hear from the newspaper reports about
a unmber of formulae discussed, rejected
and partially, accepted and ultimately there
is a complete deadlock. But, unfortuna
tely, we have to learn all these things
from the newspapers. Both the Houses-
are not being taken into confidence by
the Government as to what is really
happening. According to the newspaper
reports, we find that both the sides have
taken a very rigid stand. In the beginning
itself, gome of us had expressed our op
inion here that what the Opposition par
ties were doing was not correct. They
should have taken advantage of a
discussion in the house on the ATR and
suggested some amendments to or alterations
in it. Just because we differed with them and
We are sitting here it doesn't mean that we
completely support the Government's stand
either. We find that the Government is
equally adamant in this matter. We have
repeatedly said that the responsibility of the
Government is also much more to see that
this House runs properly in a democratic
manner and a solution is found.. .
(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
finish. If yon have a view point, you can
speak after him. Let him complete. He has a
right to mention his view mint. Similarly,
you have also a right to mention your view
point.

SHRI P. UPENDRA: When I praise the
Government, you keep quiet. When I say
something against the Government, you
object. .. (Interruptions) ...

SHRI V. NARAYANASAMY (Pon-
dicherry ): Don't mention incorrect facts.

SHRI P. UPENDRA: That is our opinion.
You may differ with that. May be a looks) as
if the Houses are running nor-
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mally. We all know how normal it is. There
is a complete stalemate in the functioning of
the Committee. A number of Bills are
pending before the various Committees.
They are not meeting Even when they hold
their meetings, there is no quorum. A
number of policy papers are pending before
the various Committees.

Madam, seventeen more days are to Qo
before the House would be adjourned sine
die. Should we go on like this for seventeen
more days? Therefore, all of have to put our
heads together to find a Solution.
Particularly, the responsibility is more on the
Government for riming the House. I do not
think' we are incapable of finding a solution,
with so many statesmen sitting on both the
sides. It they really mean business, if they
want to settle the matter they should strive to
find a solution. I do not think mere quibbling
with words would solve the problem.

I find that both sides are s° adamant that
the Presiding Officers have found it
impossible to bring the two sides to a
meeting point. Madam, in my view, the only
alternative left is for the Presiding Officers to
discuss among themselves and give their
verdict on the final status of the Report and
that should be binding on both the parties In
the present circumstances, this is the only
solution I can think of.

Therefore, Madam, I would request the
hon. Chairman to take the initiative and
disiuss the matter with the Speaker, Lok
Sabha. Together, they should find a solution
to this problem and make it binding. Then,
the responsibility for accepting It or not
accepting it would lie on the Government as
well as on the Opposition.

This is my concrete suggestion, Madam. I
hope you would convey it to the hon.
Chairman.

THE DEPUTY CHAIRMAN; I have six
names before me. Shall T exhaust this list
first? Then, you can answer. Now,  Shri
Chimanbhai Mehta.
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SHRI CHIMANBHAI MEHTA (Guiarat);

Madam Deputy Chairman, I just want to

associate myself with what Mr. Upendra has
Thank you, Madam.

said. I agree with Mr. Upendra. I would also
request our hon. Chairman to take the
initiative because Shri Shivraj Patil has
already done his job. We have not been able
to find a solution. If the House so desires, we
can also appeal to leaders of both the parties
that they should accept some kind of an
arbitration, whether it is by the hon. Chairman
or by Shivrajji. We should do whatever is
proper because the main is that we must find a

solution" to this this problem.
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IME DEPUTY CHAIRMAN: I have
other names. Mr. Madhavan. Do you. wan'
to say the same thing?

SHRI S. MADHAVAN (Tamil Nadu):
Madam, it is very unfortunate that we are
running the House without the Opposition,
We met the Prime Mnis-ter. He himself had
expressed anguish over this issue. He was
telling us that it was of no use running the
House without the Opposition. I would re-
quest the hon. Prime Minister to intervene
personally. If he talks to the Opposition
leaders, I hope, there will be some solution
for this.

Thank you, Madam.

SHRI ABDUSSAMAD SAMADANI
(Kerala): Madam, I just agree with the views
expressed by the hon. Members in this
House. It is unfortunate that this problem
continues without any solution. As a junior
Member, as a new Member of this House, I
feel that this House without the Opposition is
like a cup of tea without sugar. Thert is no
meaning in conducting the House without the
Opposition. . . (Interruptions) . . . We have to
do something not make the tea tasty. Tea will
not be tasty without sugar. That is the
answer. Madani, there is a couplet:
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I request the Deputy Chairperson. T
request the Chairman  himself to tell
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both the Government and the Opposition to
come to a solution. Without a compromise,
no solution will be there. So, I earnestly
request both the Parties to come to a solution
as early as possible. Thank you.
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SHRI JAGESH DESAI  (Maharashtra):
Madam Deputy Chairperson, I appreciate
the feelings of my good friends but to
say that it is Raj hath by the Government I
can't acceptit.  There was a meeting in
the Speaker's Chamber and there were two
proposals. One was given by the
Government and the other was given by Mr.
Indrajit Gupta, a vary, very learned and a
very, very senior Member of Parliament.
When Mr Vajpayee pointed out in the
Lok Sabha—that is what I have read in
the Press reports—"What about the
proposal of Shri Indrajit Gupta?",
immediately Mr. V. C. Shukla, the
Parliamentary Affairs Minister, said, I accept
it." rot only than. After that, the Govern-
ment also said, "Yes, we are prepared to
discuss it point by point with the
Secretary of the Department and the
Minister." The Govemment has accepted that.
Thirdly, Madam, persons like, me could
have made some suggestions if it had
been discussed. On the Action Token
Report I could have also pointed out where
the Govemment could do something
more than what they have done if it
had been discussed.  The issues should
be discussed with and open mind  If the
Government is ready to accept that. I am
not able to understand why they are not
coming to the House. Whose Raj hath is
that? The Govern-ment has come not one
step down but three or four steps down
In spite of all that the Oppostion savs, "You
withdraw the Report and then have a
dis-cussion". After withdrawing he Report.
and then have a  discussion". After
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withdrawing the Report, how can there be
a, discussion? I am not able to
understand that. We all want the
Opposition Members to come to the
House, to participate in the discussion
and to make their contribution. After that,

if they felt agitated on the issues which are
not accepted by the Government—the
Government should have accepted them—
they could have made anissue. Then I
would have said, "Yes. you have a right
to do it." But when they say "No" and
demand the  withdrawal of the Report, I
think, no Gov-eminent can do that and I, for

one, will oppose the Government's
acceptance of the  withdrawal of  the
Report  because that will not serve the

purpose and that will only create a very,
very, bad precedent. It has never happened
in this House. 1 fervently appeal to my
good friends in the Opposition to come
to the House, to discuss the ATR and to

give  their suggestions. The Govern-
ment must consider their suggestions
with an open mind. I am sure the

Government will consider them with an open
mind and not with a closed mind. That is the
only solution. Our friends from the
Opposition, who have taken a very, very good

stand, should also help us. Please talk to
them and request them to come to the
House.  The Government has come down.

It has come out with many formulae. They
say they want only the withdrawal of the
Report. 1 think it is not possible. I stlil
appeal to them and pray that they
should come to the House and help us all.
This is an important discussion on the
National Housing Policy. I  would like
them to come here and make their
suggestions. T request the hon. Minister for
Urban Development to request them to  give
their views in writing and to consider
them. That is what really the Government
should do. The National Housing Policy is
a very important subject. Therefore, I would
like to request the Minister to write to the
Opposition Leaders requesting them to
give their views in writing  because we

wanted them to participate in the
discussion which they have not done. So,
please write to them and take their

views into consideration when you finally have
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the National Housing Policy

THE DEPUTY CHAIRMAN: I have the
names of Shrimati Jayanthi Natarajan, Shri
Narayanasamy, Syed Sibtey Razi, Mr.
Kishore- Chandra Deo and Shrimati Alva.
Does everybody want to say something?

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Madam, 1 will really
take only one minute, I justwant to
join the appeal made by my colleagues
to the Opposition to coma back and
participate  in the  proceedings Df  the
House. But I just want to state a few facts
here to  setthe record straight. =~ What
the  hon. Members, Shri  Upendra, Shri
Mishra and Shri Ish Dutt Yadav have
stated before me, with the greatest
respect to them, do not reflect the correct
situation. [ want to mention, making it a
part of the record-I am just not saying it for
the sake of saying it or for the sake of a
debate—that 107 observations in the
Report are in the nature of recommen-dations
and nothing more than that. Our of the
107 recommendations, the Government has
accepted 87 recommendations. Fourteen
recommendations are partially accepted. Only
in respect of 6 recommendations no action
has been initiated so far. What has the
Govemment done? Obviously, it would
be downright ridiculous for anybody, in-
cluding the Opposition, to ask the Gov-
emment to withdraw the action taken in

respect of 87 recommendations. What
does the withdrawal of the Report
mean?  The withdrawal of the Report

means withdrawal of the action taken in 87
cases. Itis that what the Opposition wants?
That obviously cannot be their intension.
I don't understand what they gain out of the
demand for withdrawal of the Report in
respect of 87  cases. What is  the
Government saying in respect of the 14
recommendations, which  have been
partially accepted, and in respect of the 6
recommendations, which have not been
accep-ted? The Government is saying
thatit is willing to open a debate. The
Government is saying that it is willing to
listen to it. The Government is
saying, " You come up with suggestions.
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We are willing to incorporate them." I don't
understand what more the Government can
do. Much noble sentiments have been
expressed that the Government should come
down. The Government has come down.
How much further can the Government come
down7 Do you want to withdraw the action
taken against the guilty? In 87 instances
action has been taken. It would be defeating
the purpose, Is it that the Opposition wants to
protect those who are guilty? Is it that what
they are trying to do? I don't understand the
demand for withdrawal of the Report. They
say, "Please come forward to discuss the 14
recommendations." The Government is
willing to discuss them. Let us discuss why
(he Govemment is not willing to take action
in the 14  instances where the
recommendations have been partially
accepted and in the 6 instances where the
recommendaions have not been accepted. |
agree. It would be wrong. But, let us have a
discussion. Nothing is to be gained. We are
defeating the institution of Parliament by
saying, "Withdraw it because it s
meaningless." The demand is meaningless. I
think the hon. Members of the Opposition
also know it. They are now prisoners of the
statement which they made earlier. I would
appeal to them to rethink their position and
come forward and initiate the debate about
the recommendations which have not yet
been accepted. Then this deadlock would be
resolved amicably. All of us should come
together and make the Parliament work as
an institution.

SHRI V. NARAYANASAMY: Madam,...

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, what do you want to say?

SHRI V. NARAYANASAMY: Only when
I say that, you will know. I would like to
make one point. Some hon. Members know
about it and some hon. Members do not
know about it. | am not going to  touch
upon the

[RAJYA SHABHA]
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points which have already been under by
the hon. Members.

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, if you know something more
than what Shrimati Jayanthi Natarajan and
Shri Jagesh Desai and Shrimati Margaret
Alva know, you can explain it. At least, I do
not know anything.

SHRI V. NARAYANASAMY-: Madam,
some of the hon. Members of this House do
not know this fact. I would like to highlight
it.

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): Madam, be is going to
educate us.

SHRI V. NARAYANASAMY: I am not
going to educate you. I am not here to
educate. I am trying to say something.
Madam, as far as this House is concerned,
you know about the entire incident. You
must be knowing about the things in the
other House also. As far as this Action
Taken Re. port is concerned, as far as the
securities scam is concerned, initially, the
Opposition agreed to a Short-Duration
discup-sion.

THE DEPUTY CHAIRMAN: This was
told in the House on the day when you were
absent This matter has been raised three
times. AU this was discussed on the floor of
the House. If you know anything new, 1 am
prepared to listen to it because. I am a patient
listener.

SHRI V. NARAYANASAMY: 1
agree with you. Madam, when the Chairman
agreed that It mild Do cussed as a motion, ths
Oppouition should have agreed to discuss it
In the House, through there is no convention
in the House to discuss the motion which Is
given by the Opposition. When a meeting of
the various political leaders was called, the
Chairman agreed to it. But, the Opposition
did not agree to it. They slowly increased
their demand. The Opposition went to the
extent of saying that the Actios Takes
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Report has to be withdrawn by the
Government. The Government has taken
action on various recommendations of the
JPC. There was a diffe-, rence of opinion
only on smaller Issues. If the Opposition
wants that the demo-cratic institution should
be respected and if the Opposition has faith
in Parliamentary democracy, they should
come to the House and discuss the issue
threadbare. They can confront the!
Government on various points which they
want to make. The hon. Prime Miister end
the Parliamentary Affairs Minister made the
position very clear that they have got art
open mind to consider this proopsal.
Unfortunately, in my opinion, they are
trying to make political mileage out of it
That is my feeing. I do not know about the
other Members. Differences will be there in
the Parliament. There will be differences
even between two Members on soma issues,
until and unless the issue is discussed. The
Parliament is the forum to discuss issues.
Finally, the Chair decides the issues.
Madam, I make an earnest appeal fo the
Members of the Opposition and to the
leaders of the Opposition to kindly come to'
the House and discuss the issue. I would
also appeal to them to give respect to Par-
liamentary democracy and allow Parlia-
mentary democracy to function. The
Govemment have already said that they
have got an open mind fo consider the
proposals given by them. This deadlock can
be resolved in this way.

SHRIMATI RENUKA CHOW-
DHURY: Madam, much has been said and
done and the ATR has become a new word
in the dictionary. While I do not agree
hundred per cent with both the sides, I
would like to make this  point. The
Congress party...

MISS SAROJ KHAPARDE (Maha-
rashtra): Mrs Chowdhury, I would like to
know whether ATR is the new word in the
dictionary or NTR is the new word in the
dictionary.

SHRIMATI RENUKA CHAOW-
DHURY: NTR. Probably, all of you

are Pro-R. Temporarily Iam anti-R.
"ATR" has become a new word in
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the dictionary and people are discussing this,
So, 1T will not recommend the treasury
benchers to pat themselves cm their back or
to adopt a holier-than-thou" attitude and
condemn the Oppo-siion for what they are
doing, because it is a fact that this scam did
taka places. A scam of this magnitude cannot
be swept under the carpet and more over, we
cannot devalue the JPC which is an
institution. It is not something which is
peculiar to India alone but it has been done
in other countries as well. There is a sanctity
given to the institutions when we constitute
them. And we cannot achieve anything by
arm-twisting tactics. Nor can I, on the other
hand, condone what the Opposition is doing
because boycotting or putting any pre-
condition and then asking; for a discussion is
tantamount to blackmailing. We cannot ask
for two or three individuals to be removed
from the House and say that only then we
would proceed. Why did the Opposi-tion not
mention the names of the entire lot of people
who are involved te this? If we are to be the
conscieace-keeners of the nation, why aren't
the bnreaucrats' names mentioned who are'
involved in this? Everybody knows that it
was a chain process. So, why it that we are
picking more on certain people thatn on the
rest? Madam, there is also a grave necessity
for us, as Members of this House, to ponder
over our respon-bilities. We are in
Parliament not as individuals or Ministers.
We are in Parliament with a collective
responsibility towards a common goal for
the betterment of our nation. All of us are
public representatives in our limited
capacities and I think; the nation has far
bigger and burning issues. The securities
scam is an elitist problem. Yes, you are
talking about the middle-class who had
money to invest. But what about my farmers
who have no money? What about the people
who are living below the poverby line, who
have no food to eat? what about the States
which are suffering frorn drought? We have'
the national issue of rising terrorism We find
that explosives are being smuggled into our
country tor goondaism And we are not
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concerned with these things. Madam,
the Opposition abdicates its collective
responsibility towards the nation for

three Ministers. Three Ministers are be-ing
placed above the nation, when we are
responsible to the 800 million people. This

amazes me. Yes, f think to an ple. This
amazes me. Yes, [ thinkto an extent
they had to take  a stand. May
be, up to a weak is is

understandable if they  want to drive
home their point. But we cannot totally
abdicate our responsibility. and then go
back and ask for votes, because the
Opposition also plays a dynamic role in the
act of governance, the act of governance not
with absolute autonomy, not in isolation
by itself. It is to have the reaction of the
Opposition. If  these benches  remain
vacant, then, the ruling party will go ahead and
do what it wishes to do, And they both will be
held collectively responsible in the eyes of
the nation. By virtue of that, it is going
to reflect ona few people like us who are no
taking sides. I thing we have got to apply our
mind and take up various issues. This is cost-
ing money. This Parliament does not run
on love and treasure both of which are absent.
We need to take a serious view about this,
apply our minds collectively and come to a
quick solution of this problem Madam, I
quite agree with  Mr.  Upendra's
suggestion when he said, if the speaker,
in his wisdom. and our Chairman in his
wisdom, choose to come together and give
a verdict to the House—whan we seem to be
unable to come together—then, perhaps,
something can come out of it. It is a sugges-
tion on which. I think, may be. we we
should apply our minds. While T do
appreciate the ruling party's attempt at
dinner diplomacy. I feel, itshould be cut

[RAJYA SHABHA]

down A lot of people feel comfortable with
the fact that they are being fed in the nights
but rothing comes out of it in  the
morning. . .(Interruptions) I have not been
invited. Madam, the fact remains that T do
not wish fo associate myself with either
side of the House iff this unhappy

situation in the country.
THE DEPUTY CHAIRMAN: There

are other names also.
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SHRIMATI RENUKA CHOWDHU
RY: I am concluding just now. But
the problem is that the JPC does not
infiltrate into the real India. The JPC
talks of monies which could afford to
be lost or had been lost and the peo
ple are still alive. I am talking about
India where we have people who don't
have the money, who are struggling to
earn their own and trying to make both
ends meet where women are being hara
ssed, children are being kidnapped, ex
plosions art ripping the country and
where we have many other problems to
which we have to apply our mind. So,
on my behalf... (Interruptions). ..

THE DEPUTY CHAIRMAN: Mrs.
Renuka, I have other names.

SHRIMATI RENUKA COOWDHU-
RY: Madam, I am concluding. On my
behalf and so behalf of.. .(Interruptions) . .

MISS SAROJ KHAPARDE: To
which party do you belong?

SHRIMATI RENUKA CHOWDHU-
RY: Telugu Desam (2).

THE DEPUTY CHAIRMAN: On
hat note, thank you.

SHRIMATI RENUKA CHOWDHURY:
Madam. T am concluding.

THE DEPUTY CHAIRMAN: I have
some other names also Do they also want
to speak? Otherwise, T will call the
Ministry to reply.

L e R HE o

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTAY
AFFAIRS SHRIMATI MARGARET
ALVA): Madam. I do share the concern
which has been expressed in the House. The
Government is as concerned and a, keen to
see the House function as the Members are
and as our friends, who have spoken now in
the House, have said. I don't want to go into
all that has been done because I think it is
daily knowledge. But T would like to say
that on the first day, we sat with the
Leaders of the Opposition in both
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the Houses. The intiative was taken by
(he Chairman—you were also present.

Madam-and by the Speaker in Lok Sabha.
I do also want to say —Madam I think you
remember this-that when the Business
Advisory Committee met, the first demand
was for a Calling Attention and it was
immediately accepted. All the Leaders of all

the Opposition parties demanded it. Later,
they said that they did not want it and
instead they wanted a discussion. ~ As you are

aware, even though the Congress party is in  a
minority in this House, we ultimately
agreed to it under rule 163. Under this rule,
they had the power to vote on the motion
which could have meant passing a resolution
saying that they did not accept the report or
wanted an ammended report or whatever
the resolution was Even when we had
made an effer agreeing to  this the reply
was—i would not say who said this and

Madam, you were a witness to this—that it
was now not a address to this-that it was
now not  aquestion of form or norm but

a question of politics.

SHRIMATI JAYANTHI
TIAN: Madam, who said this?

NATARA-

SHRIMATI MARGARET ALVA; It was
said in the Butiness Advisory Committee
meeting. Therefore, all I am saying is,
please don't think that we don't want a
solution.

SHRIMATI JAYANTHI NATARAJAN:
Who said that. Madam?

THE DEPUTY CHAIRMAN: Whatever
that happened in the BAC and whatever
that Mis. Alvaji said, is enough. Mrs. Alva
cannot go beyond this.

SHRIMATI MARGARET ALVA: 1 am
also saying that there was some objection to
certain words used in the Report. There was
a very strong opinion against this even from
our own Members in the JPC and othess.
The Finance Minister had apologised. He
said in the other House: "I apologise to the
nation, I apologise to the Members of the
Committee and I am prepared to come again
and apologise the House if the Opposition
Members are prepared to listen to me. a
After that, we announced the withdrawal
of the words to
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which objection was taken and we went
even to the extent of saying that a
there were any more objections, we were
prepared to treat it as an interim report
and come out with another report as we
went along. For instance, everything
that the Government has to do cannot
be done in the first report. You are
aware, Madam, that a number of cases
are under investigation by the CBIL. ~ We
have got 54 cases where we have finish
ed investigation and filed FIRs. As we
go along, as we achieve fresh break
throughs, more and more FIRs will be
filed and we will come before the House
with more information on what more
the Government has been doing. Orders
were passed as far as banking system fai
lures are concerned. Many recommen
dations were about correcting the  loop
holes or the system failures on which we
had taken follow-up action.  There were
other issues for which many bureaucrats
were responsible. Action has been initia
ted. Acion has been taken against some
of them. Here I want to say that there
is a legal system also. Even if acion has
to be taken against them, it has to be
taken as per the law of the land and
as per certain norms. You cannot
just  dismiss them in one day or in one
process  without giving them an opport
unity to reply. There are processes
We have said that we are prepared to
accepted any criticism of the Opposition,
whatever they have to say. But they
should come to the House, tell us what
the wrong is, tell us what they want to be
changed or amended and let the floor of

Parliament be the central point of dis
cussion. Let us not take the issue to
the streets. These issues can not be
olved in closed-door chambers. Parlia
ment is the centre point of debate and
discussion. You can bring a Nou-con-

fidence Motion; you can bring any other
Motion; Discuss it, then decide what is
wrong and what has to be done.

Madam, I want to say in all honesty and
with a very open mind that we have at no
stage said that something is closed. But, you

will agree with me, Madam, that it is the
preprogative of the Prime Minister to
appoint or to change the Ministers in his
Cabinet. I do not think that this right can
be taken away by
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anybody under the Parliamentary system.
There are reasons, there are times, and there
are situations in which the Prime Minister
will take the decisions that he has to take.
But, to say that the Opposition can decide
who should be the Ministers in the
Government or who should be the people in
whom the Prime Minister should place his
confidence or otherwise, I think, is
something which is not envisaged ever
within the Parliamentary system.

I am just saying that we are open to
discussion; we are open to criticism either
here o routside. But there are friends here
who are able to talk to us and to them, maybe
as much as we are trying. We share your
concen and we would request anyone who is
prepared to convince them and to request
them to te-turn to the House to do their bit.
We have met jointly. We have met in groups.
The Prime Minister has, individually and
otherwise also, in groups, called Members of
the Opposition, talked to them, appealed to
them and tried. He has said that he was
prepared to accept certain suggestions. Let us
talk about it; let us work-out something in
both the Houses and sort it out;

Madam, the offer which Mr. Upendra
made, rather the suggestion which Mr.
Upendra made, I can tell you, has also been
made by us, that we are prepared to accept
the decition of the Chairman and the
Speaker. Let them look at it and say what
should be done. We are prepared to go by
their decisions

SHRI P. UPENDRA: Do you still abide
by that?

SHRIMATI MARGARET ALVA: We
have made this offer in the discussions there
and in the discussions here. But I do not want
to go into that because most discussions we
have been old, should he behind closed doors
and should not go into the Press or to the
public because it has been an exercise of
confidences-building. I can tell you today
that we are, prepared for any acceptable
solution which can bring them back. But as
somebody has said, let it not become a matter
of a prestige that they have taken a stand and
that unless we withdraw the Report they
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will not come into the House. Let us find a
way by which the Report can be discussed,
can be improved, amended and augmented
we have offered any word that they would
like to use. Therefore, I do not think it is fair
to say that the Government is standing on
prestige or that we have a closed mind. We
want the Opposition here. We want them to
participate. We want that this issue should
be resolved within the House, in the two
Houses of Parliament, because ulti-mately
this is the centre point for all debates and
discussions and final resolution of
defferences. Madam, Thank you.

THE DEPUTY CHAIRMAN: Well, I
heard both the sides and their views. One
thing comes out of it, that everybody is
concerned that the House shoud run in
proper order. This is my per-sonal feeling
also and, T am sure, of the Chairman too—
that the House should run in proper order.
There should be the Opposition, there should
be the rul-ling party, and all of you should
discuss the various issues.

I again thank Mr. Upendra for having
taken the lead on the floor of the House to
bring it to the notice of the Members, though
we are all concerned. We are all reading in
the newspapers. In our own way, we are
personally one-to-one discussing the points.
Mr. Speaker has taken the initiative and had
meetings with everybody. I am sure everyone
who is concerned about upholding the
democrtaic values in this country is taking
his own personal initiative. But, one thing
has come out of it and it is that you raised it
on the floo orf the House; and then
everybody came out and we have put on
record both the opinions and I hope that we
can solve this problem very soon. Whoever is
the person who can solve it, can do so, there
is no prestige about it, there is no dignity
about it, as Mrs. Alva also has said. If there is
any suggestions which the Government is
willing to accepts, it can come; you may do
so. All of as are involved in solving St. Let
up hope that by the end of this week, at least
this week, we should have something and Ite
us we have the other viewpoints on
important issues that we are
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discussing in the House. There is the
National, Housing Policy andr we will be
discussing other issues also. If the other
viewpoint does not come, then the
Government would not be enriched by the
views of those hon. Members who are not in
the House. It pains me that they are not there.
Sometimes it pains when there is noise.
Sometimes it pains me more when there is
quietness in the House. It is very painful.
SHRI P. UPENDRA: Madam, the Minister of
State for Parliamentary Affairs has explained
the Government's stand clearly that they are
prepared to abide by the decision of the
Presiding Officers. Let it remain like that. Let
the Opposition react to that. If they are in a
position to accept that then there will be some
decision.

THE DEPUTY CHAIRMAN;: It is the
Opposition and it is also the Presiding
Officers who should accept. The one who has
to decide should also accept. I mean, there
should be three people involved in it, the
Presiding Officers, the Opposition and the
Govern-! ment. The three of them should
decide what should be the modus operandi
and then some solution can come. But, it is
really painful as a parliamentarian to see that
there is no Opposition here.

SHRIMATI MARGARET ALVA:
Madam, there were 20 Members in the JPC.
There may be 20 leaders of the Oppositon.

SHRI S. S. AHLUWALIA (Bihar): Thirty
Members.

SMT. MARGARET ALVA: Thirty
leaders. My point is that there are 800
Members in the two Houses of Parlia-ment. I
am sure, they would also like to participate
and have their views heard. They must also be
given the opportunity to express their,
opinion.

THE DEPUTY CHAIRMAN: In fact,
when we discussed this issue, it was not the
IPC Members who participated. It is the other
Members who participated in it.

Re: Non-avaiiability of books in sigjo-nal
languages at the Book Shop at the Airport of
Delhi,
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SHRIMATI JAYANTH NATARAJAN
(Tamil Nadu): Madam, it is a private shop.

SHRI S. S. AHLUWALIA; It may be a
private shop. It is within the complex of the
Government. I am not speaking about Hindi
only. I am speaking about Tamil also. Dont
worry. There are people who want to read
Tamil...

SHRIMATI JAYANTH NATARAJAN;
There are Hindi books there, but there are no
Tamil books there.

SHRI S. S. AHLUWALIA: Not a single
Hindi book is available in that shop.
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Mr. Narayamagamy, can you keep quiet?

SHRI V. NARAYANASAMY; A lot of
Hindi magazines are available there.

SHRI S. S. AHLUWALIA: Yes, yes. 1
know what type of Hindi magazines you
read. You don't know what is

THE DEPUTY CHAIRMAN: Whw
should there be opposition on such a
trivial issue?
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SHRIMATI JAYANTNI NATARAJAN:
There are hundreds over there. I got a book
written by Kiran Narayanan. This is totally
wrong.
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SHRIMATI JAYANTH NATARA-JAN.
That is a private shop.

SHRI V. NARAYANASAMY; Madam,
ii is a private shop. They will run into
losses if...(Interruptions) ..

THE DEPUTY CHAIRMAN: Let him
express his viewpoint. It is not a com-
pulsion if he wanted to. . . (Interruptions) ...

SHRI S. S. AHLUWALIA; It is my fault
that I have allowed him to speak on
Koraput. It is my fault that I have allowed
her to speak on Veerappan. (Interruptions)

THE DEPUTY CHAIRMAN; Mr.
Ahluwalia is expressing his views. Mr.
Narayanasamy, . . . (Interruptions) ... Mr

Ahluwalia is expressing his views in a very
democratie manner. (Interruptions)
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SHRIMATI JAYANIH NATARAJAN:
Madam, this is a private shop. J think with
great respect to Ahluwaliaji, this Hindi
fanaticism has gone too far. Madam, this is a
private shop. Tenders are called for by the
Airports Authority of India. You cannot force
a private shop to sell only Hindi books or
only books of a particular language. He will
sell only those books which sell well.
Madam, President Venkataraman book,
which in my opinion, is the most boring book
in the world, has been a best-seller because
people want to know what the controversy is
all about. Therefore, you cannot force a book-
seller to sell only Hindi books. This is a
dangerous trand of Janaticism. 1 disagree
totally with what he said. (Interruptions)

THE DEPUTY CHAIRMAN: Now,
no more discussion on this. I do not want to
open an unnecessary controversy for nothing.
That is over. . (Interruptions) . . .

SHRI S. S. AHLUWALIA: Unfortunately,
every time the Tamilian Member get up..
.(Interruptions).. .

SHRIMATI RENUKA CHOWDHURY:
The need for the Opposition to be here is
obvious. (Interruptions)

SHRI V. NARAYANASAMY; 1 take
strong exception to what Mr. Ahluwalia has
said (Interruptions). We are Indians first and
Indians last. . . (Interruptions)

SHRIMATI JAYANTHI NATA-
RAJAN: Madani, we are all Indians. It is very
wrong to say that. Are we not part of this
country? Tamilians are also part of India.
.. (Interruptions) ..

THE DEPUTY CHAIRMAN; Now, one
minute. Everybody should sit down
.(Interruptions)

SHRI S. MUTHO MANI (Jamil Nadu):
Madam, I want your protection. I want to
point out my grievance, with, your
permission, Malam.

THE DEPUTY CHAIRMAN: What is
your grievance?

SHRI S. MUTHU MANI: Madam, we
want to get our matters typed in Tamil here
after speaking before you.
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We want to translate our matter and to send
the matter to Tamil Nadu. But here, in the
Rajya Sabha Secretariat, in the Typing
Section, there is no typewriter in Tamil. So,
kindly provide a typewriter in Tamil.
(Interruptions) This is our main demand on
behalf of (he regional language people.
Thank you.

SHRI S. S. AHLUWALIA: Madam, all
the 14 languages

THE DEPUTY CHAIRMAN. Please sit
down.

THE DEPUTY CHAIRMAN: All. Muthu
Mani, please sit down (Interruptions) Please
sit down.

SHRI S. S. AHLUWALIA: It should
be in all the 14 languages. (Interruptions)

THE DEPUTY CHAIRMAN: Order,
please. Ahluwaliaji, now it is enough
Ahluwaliaji raised an issue. If you do no:
agree with it, don't agree. But there is no
point in converting some subject into Hindi-
iEoglish-Tamil kind of a controversy. Please
do not do it. And, as far as the typewriter is
concerned, we will find out as to what can be
done. We will find out.

Now, Message fromthe Lok Sabha.

MESSAGE FROM THE LOK SABHA.
The Comptorller and Auditor General's
(Duties, Powers and Conditions of Ser-
vice) Amendment Bill, 1994

SECRETARY-GENERAL. Madam, I
have to report to the House the following
message received from the Lok Sabha signed
by the Secretary-General of the Lok
Sabha:—

In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Comptroller
Auditor-General's (Duties, Powers and
Conditions of Service) Amendment Bill,
1994, as passed by Lok Sabha at its
sitting held on the 8th August, 1994.

3. The Speaker has certified that
this Bill is a Money Bill within the



